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. G.S.R. 119(E).—In the Notification No. FEMA 46/
WHLL 119(3).—29 TR, 2000 FH WA 3001-RB dated 29th November, 2001 of the Reserve Bank
4(37) BT WA ¥ SEEme weres #, o I, ' 3, of India, Exchange Control Department, Central Office,

39-Tvg (i) ¥ Wty fror ¥, freit s e forvm, published in the Gazette of India, Extraordinary, Part II,
$vr FTTe ¥ 29 T, 2001 ¥ Afegen Ho wre  Section 3, Sub-section () vide G. S. R. 4(E) dated 29th
46/2001-3THCET TERHTa ®6 1 TE November, 2001.

. . . . @ InRegulation 1, in clause (ii), for the words
(i) Tafem | g (s, " T AR "They shall come into force with immediate
% fore ' 9w UoThIg TOTTS § WeRIYF T A effect", the words "They shall come into force
B Hr T vk wireent Frrafisa from the date of publication in the Gazetic",
shall be substituted and read.
ii) st % siv & Frfafea sieramm
an ’ (i) Atthe end of the Notification, the following
“qre ferwquit ; war fafemmEe 7 3, 2000 shall be added :

F. gL 406(31) % FTER T T[T | AL, "Foot-note : The Principal Regulations were
@E 3, TU-TTE (i) F FHRIYE w1 7 o aite 20 faew, published in the Official Gazette vide No. G. 5. R. 406(E)
2001 % . SLELFL 574(97) o it deiee ) dated 03-05-2000 in Part II, Section 3, Sub-section (i)

and subsequently last amended vide No. G. S. R. 574(E)
It ¥ TR g A St s fafrmmaett dated 20th September, 2001.”

Foret T A AR That as rectified and modified as aforesaid, the
[ . 172372 Hir2000-wrs-11] Principal Regulations shall remain in full force and effect.
v T, e R [No.1/23/EC/2000- Vol 11]

SHYAMAL A GOPINATH, Executive Director
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ST YR = T

(1) fafem 14, g (i) ¥, wer am an ' i
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& T B e Wt i AR

(i) stfirger & ofa o FreAfataa e s :

“qg feopoft @ yum fEfEmEEh w3, 2000 F
. w393 (81) & oT7UR W gored § W 11,
|UT 3, TI-TUE (1) § WHE ¢ ot ofR 27 waEd,
2000 FH. WAL, 200(31) g0 Sfaw weie )
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T 9 G AL R

[¥. 172378 S2000-Tos-11]
YA Ty, S fevew
CORRIGENDUM
Mumbai, the 6th February, 2004

G.5.R. 120(E).—In the Notification No. FEMA 47/
2001-RB dated 5th December, 2001 of the Reserve Bank of
India, Exchange Control Department, Central Office,
published in the Gazette of India, Extraordinary, Part 11,
Section 3, Sub-section (1) vide G.S.R. 5(E) dated 5th
December, 2001,

i) In Regulation 1, in clause (i1), for the words
"They shall come into force with immediate
effect"”, the words "They shall come into forcc
from the date of publication in the Gazette",
shall be substituted and read.

(i) At the end of the Notification, the following
shall be added ;

. "Foot-note : The Principal Regulations were
published in the Official Gazette vide No. G.S.R. 393(E)
dated 03-05-2000 in Part I, Section 3, Sub-section (1) and
subsequently last amended vide No. G.S.R. 200(E} dated
27th February, 2001.”

That as rectified and modified as aforesaid, the
Principal Regulations shall remain in full force and effect.

[No.1/23/EC/2000- Vol. T1]
SHYAMALA GOPINATH, Executive Director
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i 121(30).—15 T, 2003 % F. mELfL
34 (31) BN YRA o SFEHRT T979 |, 97 [, @UF 3, S9-
Tvs (1) 7 i fom &6, ot gz fordwon foram, ST
HTEETE 15 ST, 2003 F AR Fo FH0 79/2003-
I FeFie Wt T

. ‘g fooget ;. wue fafroareet w8, 2000 =7
WAL H, 456 (1) % TTER WORRA GIM9H § WM 11,
WIS 3, 39-Q@UE (i) H gy & ot 3 24 o1, 2002

& . w475 () g sifew were
TR ¥ AR Fa AR deirfim g et

T 9 W O B
[E. 1/2332 F/2000-@0=-11]
v T, e R
CORRIGENDUM
Mumbai, the 6th February, 2004

G.5.R. 121(E).~In the Notification No. FEMA 79/
2003-RB dated 15th January, 2003 of the Reserve Bank of
India, Exchange Control Department, Central Office,
published in the Gazette of India, Extraordinary, Part I,
Section 3, Sub-section (1) vide G.S.R. 34(E) dated 15th
January, 2003, the following shall be added at the end :

"Foot-note : The Pricipal Regulations were published
in the Official Gazette vide No. G.S.R. 456(E) dated
08-05-2000 in Part 11, Section 3, Sub-section (i) and
subsequently last amended vide No. G.8.R. 475(E) dated
24th April, 2002.”

That as rectified and modified as aforesaid, the
Principal Regulations shail remain in full force and effect.

[No.1/23/EC/2000- Vol 1]
SHYAMALA GOPINATH, Executtve Director
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